115 Written Answers
‘I W AR 1,600 - FAT WA
afa’ gy AT AR

898. ¥r. fade gwIT 9=
sfy watrw fagarga : |

v foem WE ag =A™ §)
FT FG {6

(%) FAT HTHIT BT ealT H72T,
FUFT WL WS ¥ qAY 4%
grgifa da afdisamt & faorres
¥ fs ¥ d9w 7 fears 4 fawrav
1990 % ‘z fargeara vz’ e
39 FRAS 1,600 FOH HIEE AT8
weF ¥ stemf‘sra qHTHIT FT K
faerrar war g

(@) @1 g fag wesrdy afe-
wrfcgt & 0T ¥ Wi o Sy@r
fopderT &, AT

(w) afz gn, & a1 aurfen
¥ Freg a7 FrTHTE Ay uE R ?

gifien  waww #§ sw Sl ED
mifia s R ETE w2) ¢ (%) S
g1

(@) =T (%) wWHTAIT ¥ ag
ATTm wATAr w4r gﬂh FIT, FILTHT
e argAgrgT & dw 9w atarfm
g gfefigTay ¥ fogrea S (e
wT AT sfefgar—=aieay &
aae;gvs ga § TR G HEHET £

HET & | o T g, safs g
qfaismy ffesr STl 33T gw
gEeft AMT Faq@ HIWIT GRET 1T

a'a“f TIAT AT AT | AT WIRIT
FAFIRA qr AOGE SGA  Fr
Sy WY WAl wgr g I

de W oW GSATE WCT a7 g
RGN TG 5 |

Writing off of a loan of Rs 4.64 crores
availed of by the Kerala Land Deve-
lopment Board
899 SHRI N E BAILARAM will
the Minster of FINANCE be pleased

to state

(a) whether the Kerala Government
has requested the Central Government
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to write off 3 loan of Rs 4.64 crores
availed of by the Kerala Land Deve-
lopment Board (KLDB) on behalf of
about 23,000 small farmers of Kutta-
nad from the State Bank of Indig for_ .

the construction of a dam 1n 1986, and'y

(by if so, what aie {he deta.ls theceof
and Government’s jeaction therets?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND
DEPUTY MINISTER IN THE
MINISTRY Or EXTERNAl, AFFAIRS
(SHRI DIGVIJAY SINGH) (a) and
(b) Yes, Sir. A proposal was received
from the State Government of Kerala
regarding waiwver of loans taken by
the farmers under Kutfanad Lan#=
Development Project implemented by
the Kerala Lang Development Corpo-
ration Agnicultural ang Rural Debt
Relief (ARDR) Scheme formulated by
the Government of India and the State
Governments cover loans provided by
to individuals, directly by the public
sector banks, regigonal rural barks and
cocoperativegs only Loaac provided 1n
directly through idstitutions/coipora-
tions like Kerala Land Development
Corporation are outside the purview
of the scheme

Im;.0it of machinery by Peps: Foods

930 SHRI CHATURANAN MISHRA
Will the Mimister of FINANCE be
pleaseq to state

e

(a) whether it 15 a fact that Pepsi
Foods imported machinery for making
potato chips from a comrcany called
Crunch barrel Inc Dallas, Texas,
USA,

(by whether 1t 1s also a fict that
there 1s supstantial over-inveicing,

(c) whether 1t 15 also 3 fart that the
Enforcement Directorate has infcima-
tion from the Dallag County, Texas,
USA dated 26th September, 1990
that Crunch Barrel Inc Dallas, Texas
does not exist; ang
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(d) 4 the answers {o parts (a), (I
and (c) be in the affirmative, what
action hes been taken by Government
in the rm:atter?

THE UEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND
DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI DIGVIJAY SINGH) 1t s a
fact that M/s Pepsy Foods Pvt Lid,
had mmpurteq machinery from U.S.A.
through M/s Crunch Barrel Foods
Inc, Dalias, Texas, USA

W) te (dy The investigations re-
garding lhe alleged over-involcing ahd
regarding M/s. Crunch Barrel Foods
Inc have been 1mtiated by Directo-
rate of Knforcement

Nayak Committee on Currency Mana-
geiaent appointed by RBI

901 §HRI ASHIS SEN Will the
Minister of FINANCE be pleaseq 10
state

(2) whether 1t.1s a fact that the Re-
serve Bank of India has appointed 3
Committee called Nayak Committee to
go mio the dgquestion of currency
management,

(b) 1f so, when the Commuttee sub-
mitted 1ts report, and

(cy what are the details of the fe
commendations made by the Commit-
tee?

THE DEFUTY MINISTER IN THE
MINISTRY OF FINANCE AND
DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI DIGVIJAY SINGH) (a) Yes,
Sir

(b) The Committee submitted 1ts re-
port on 30th September, 1989

{(b) The major recommendations of
the Commitfee are —

(1) To contam the
notes in circuldttonm by

number Of
colomzing
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Re. 1, Rs 2 and Rs 5 denomination
notes

2) To rationalize the distribution
and collection of currency by avoid-

ing cross movement ang ensuring
distribution of load by establish.
ment of a network of currency

transit centres.

(3) To streamlme fhe exidting
handling and processing of notes by
ehmmatmg unproductive and repe-

titive procedures, and

(4) To provide a good working en-
v.ronment so as to motivate the
employees working in Cash Depart-
ments of Banks,

Fiscal benefits to Lijjat Pappad Mahila
Udyog

902 SHRI M. VINCENT, Will the
Minister of FINANCE be pleased to
state

(a) whether 1t 1s a fact that Lijjat
Pappag Mahila Udyog 1s covered by
the Khadi and Village Industries
Cormunission,

(b)y whether fiscal benefts are ex-
tended to KVIC produets like synthe-
t.c detergents (powders and cakes),
and

(¢) 1f so, whether Government will
cons.der extending such fiscal bere-
fits, viz, excise and sales tax exemp-
tion to the organmisation so as to pro-
mote economic well-being of the ruial
poor women working for the ILajaf
Pappad Mahila Udyog»

THE DEPUTY MINISTER IN TEE
MINISTRY OF FINANCE AND
DEPUTY MINISTER IN THE
MINISTRY Or BEXTERNAL AFFAIRS
(SHRI DIGVIJAY SINGH) (a) Yes,
Sir

(b) and (c) In terms of notification
No 88/88-Central Egcises, dateq 1st
March, 1988, Government has given full



